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Asllstance for Fairs and Festivals to
States

3645. SHRI 8. B. SIDNAL: Will the
Minister of TOURISM AND CIVIL

AVIATION be pleased to state:

(a) whether it is a fact that the
Centra] Governmeni extend financial
assistance {o various fairs and festivals
of national importance being cele-
brated in gifferent States;

(b) if so, the amount provided to the
Karnataka Government for the colour-
ful and spectacular Dussehra Festival
annually; and

(c) whether it is proposed to increase
the amount of assistance so that the
Dussehra Festival may be organised
on a slill grander =scale; if so, the
detailg thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P
SHARMA): (a) No, Sir, not as a
genera] rule. However, financial
assistance could be considered in
specific cases if relevant to the pro-
motion of international tourism.

(b) No amount hag been provided to
the Karnataka Government for or-
ganising the Dussehra festival.

(c) Does not arise.

World Bank’s Massive Aid for Energy
Production

3646. SHRI SUBHASH CHANDRA
BOSE ALLURI. Will the Minister of
FINANCE be pleased to state:

(a) whether it ig a fact that World
Bank is launching a massive aid pro-
gramme to facilitate energy produc-
tion in the world; and

(b) whether Government have tried
to fing out the Bank’s projects for
hydel thermal and coal energies?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
ang (b). A proposal to set up an

Energy Affiliate of the World Bank is
under consideration;, The likely quan-
tum of assistance, types of projects to
be assisted by the proposeda agency,.
the terms and conditions thereof and
the eligibility criteria etc. are still
under consideration. Hence the ques-
tion of assistance for specific projects
for hydel thermal and coal energies
does not arise at this gtage.
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Reviewy of Wealth-Tax Act, Estate

Duty Act and Gift Tax Act

3648. SHRI N. E. HORO.
SHRI G. Y. KRISHNAN

Will the Minister of FINANCE te
pleased to state:

(a) ‘whether Government have re-
examined the provisions of the Wealth-
tax Act 1957 the Esiate Duty Act;
1953 and the Gift Tax Act, 1958 to
review or raise the basic exemption
limits for assessees, in the light of the
erosion in the value of the Rupee,
since these exemption limits in these
Acts are out-moded and causing hard-
shipg to assessees; and

(b) if not, what steps are being
faken by Government to review these
three enactments with a view to giv-
ing relief to assessees, at least in the
basic rateg of exemptions in relation
1o the croded value of the Rupee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA). (a) and {(b).
The basic exemption limits under the
direct tax enactments are under con-
stant review by the Government. The
Finance (No, 2) Act 1980 has raised
the exemntion limit under the Wealth-
tax Act from Rs. 1 lakh to Rs. 1.5
lakhs. Government have under their
consideration proposals for appro-
priately raising the basic exemption
limit under the Estaie Duty Act,

Frozen Frog Legs and Frozen Sea
* | Foods Exmorted from India

3649. SHRI A. NEELALOHITHA-
DASAN. Will the Minister of COM-
MERCE be pleased {o state-

(a) whether Government are aware
that frozen frog legs and frozen sea
foods exported from India are pro-
cessed ang packed ‘without adequate
care to eradicate salmonella in the
exported consignments; gnd

(b) whether the Marine Products
Export Development Authority hag at
present, any powers which can be
effectively exercisedq to insist upon
exporters of frog legs and sea foods
that adequate anti salmonella pro-
cesces be necessarily employed in pre-
paring exportable consignments?





